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HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD

THURSDAY, THE FIFTH DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J. SREENIVAS RAO

WRIT APPEAL NO: 1048 0F 2024

writ Appeal under crause 1?_o^f t!9 Letters patent preferred against the order dated0510212024 in the W.p.No 2 856 of 2024 on tf,u iiru'& tf,e High Courr

Jaligama Saraswathi. W9 
.l3.f iggr-, Narasimha Rao, Age 60 years, OccHousehotd, R/o. H. No t- z_ tillie sri Sti,L"ri'6orony, Budwet, Rajendranasar,Ranga Reddv District Renre_sented by rre, cF-n puiusn'.itn-rr'cl"iplrliir 'i"f,y!r

s/o sridhar Rao Ganaoathi rekmJ xg. azl;r.,b; F;i*it Ei"ir6vl",,i,il,n.No 15- 246 Road No a. Mrarrininrsa;,il";;pil, h:ia Reddy Disrrict

.....O"r=,-aO"T/RESpONDENT No.4
AND

'1 . Sangu Jeethaiah, S/o-. Sangu Narsimha @ Narasimlu Age 46 years, OccAgricutture. Rto 2- 72, Kha]ipa,y. tDA B"t':ta;;;: sanga Reddy Districr

....RESPONDENTMRIT PETITIONER

2. The State of Telanoana Rep. by its Secretary, Dept of Revenue, Secretariat,Hyderabad.

3. The District Collector, Sanga Reddy District, Telangana.
4 The Tahsildar, Jinnaram lvlandal, Sanga Reddy District. Telangana.

Between:

.....RESPONDENTS/RESPONDENTS

024

Petition Under section r51 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be preased to
grant interim stay of aI further proceedings pursuant to the orders passed by the
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learned Single jUdge of this Hon,ble Court in W.P,No.2856 cf 1'122, ' dated 05. 02

2024pendingdisposaloftheabovewritappeal,intheinterestcfjitstice,

Counsel for Appellant : SRI S.SURENDER REDDY

CounselforRespond-'ntNo.1:SRIV.MANOJ,AOVOCATEFORM/s'OMLAWFIRM

Counsel for Respor dent Nos.2 to 4 : G.P FOR REVENUE

The Court made the following Judgment : -
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THE HON'BLE THE CHIEF IUSTICEAIOKARADHE

AND

THE HON'BLE SR I IUSTICE .SREE RAO

Wri eal N 8of
DGM NT (Pcr the Llan'h/e the ( -lhiet'Jotice AloA Aradk)

Mr. S.Surender Reddy, Iearned couflsel for thc appellanr

N{r. V.N'Ianoj, learned counsel represents M/s. Om Law

Irirm ior respondenr No.1-writ petitroner.

Mr. Muralidhar Reddy Itatram, learned Government

Pleader for Revenue Department appears for respondents

No.2 to 4

2. With conscnt of learned counsel for the parties, the

matter is l.reard f Lnally.

3. 'fhis intra court appeal is filed against order

dated 05.02.2024, passed by the learned Single Judge 1n

\X/.P.No.285(r of 2024.

4 The aforesaid writ petition has been disposed of by rhe

learncd Single Judge bv an order dated 05.02.2024 directing the
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revcnue auth ()l'ities to consider and decid,: tlre Dharani

application cl rted 08.12.2023 licd bv resporrtlerrt |'1o.1 for

rcctification r. f revenue entries and for issuanc: ol- Il Paltadar

passbook in l:spect of the land admeasuring A:.0. l5 rluntas in

Survey No.196 situated at I(hajipally Vrllagc, Jirrnaram Mandal,

Sanga Reddl District (hereinafter referrcd to as 'the subject

land').

5. Learncc counscl for the appeliant fairlr sulrrrritted that

the appcllant bc granted libertl' ro fiIe obiect.ons bofore the

Collector anc l the f'ahsrldar and the aforesairl atLthoritie s be

p errrritte c1 ro consider the obiections filed b v the appellant

before passin g afl)r order in Favour of rcsponderrt N o.1

6. The afr>resaid prayer has not been opp,rsecl b'r lcarned

counsel for r<,spondent No.1.

7 . Io vics of aforesaid submission and in the facts of the

case, rhe appellant be permitted to fiLe oblt:ctions to the
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applicatlon dated 08.12.2023 submited by respondenr No.1 for

rectification of revenue entries and for issuance of li_pattadar

passbook, within a period of rwo wceks from the date of

receipt of a copy of this order.

8. Needless ro srare that thc Collector shall consider the

ob jections tiled by the appellant and after affording an

opportunity of hcaring ro the appellant as well as to respondenr

No.1, pass an order. It is dfuected that until and unless

objections filed by the appellant are considered, the Collector

shall not pass any order on the applicarion dated 0g.12.2023

filed by respondenr No.1.

(). '1'o the aforesard exrenr order dated 05.02.2024, passed by

the learncd SingleJudge in W.P.No.2856 of 2024 is modified.

10. It is clarified rhat this Court has not expressed any

opinion on the merits of the case

11. In the rcsult, the appeal is disposed of. No cosrs.

,
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closed

As a sec Lrel, misccllaneous petitions, penrl nt :[ an1r, stand

SD/-K. SHYLES
DE )UTY REGIST R

//TRUE COPY//

r;ECTloN o ICER

To
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1. The Secretary Dept of Revenue' Secretariat' State of Telu rngana at

Hvderabad.
z. it" O'tt""t Cr>llector' Sanqa Reddy District' Telangara

3. The Tahsildar J,nnaram trl"anOit, s'anga Reddy,Distrrt t. I clanqana

4. Two CCS to tlre Cout pr"'i"i?oti"u%n'" Hilh Court for the State of
'- 

Telanoana Hv lerabad [OUT]
5 o;:'ic i; Uii"sCuREN-Ddn neoov' Advocatelot'Uc
d 5li" d6 i" rttlt ortr r-nw FlRtril Advocate [oPUC]
7. Two CD CoPi'>s
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HIGH COURT

DATED:0510912024

JUDGMENT

WA.No.1048 ,rf 2024

DISPOSING ()F THE W.A

WITHOUT CoSTS.
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